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PART IV
Regulations, Orders, Notifications and Rules, of the Government of 

India, of the Government of Bihar, and of the High' Court. 
Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps
COMMERCE AND LABOUR DEPARTMENT

NOTIFICATIONS 
The. 11th April 1915

No. 1511-Com.—The following notification, issued by 
the Government of India in the Department of Commerce, 
is republished for general information.

(aa) Any foreigner who holds the office of Governor- 
General of Portuguese India or Governor-General of the 
French India his wife and children.

V. SHANKAR
Deputy Secretary to Oovt. of India 

Defence Department 
New Delhi, 10th March 1945 

No. 5-DC(8)/46—In exercise of the powers conferred by 
section 2 of the Defence of India Act, 1939 (XXXV of 
1939), the Central Government is pleased to direct that the 
following further amendment shall be made in the Defence 
of India Rules, namely :—

To clause (a) of sub-rule (1) of rule 114, of the said Rules, 
the following shall be added, namely :—

“and upon such payment the said money shall be 
deemed to be property vested in the prescribed Custodian”.

L. J. D. WAKELY 
Deptuy Secretary to Govt, of India 

New Delhi, 17th March 1945 
No. 5-DC(9)/45—In exercise of the powers conferred by 

section 2 of the Defence of India Act, 1939 (XXXV of 
1939), the Central Government is pleased to direct that the 
following further amendment shall be made to the Defence 
of India Rules, namely :—

In clause (d) of sub-rule (2) of rule 46 of the said Rules 
after the words “ public safety ” the words “ or the 
maintaining of supplies and services essential to the life of 
the community ” shall be inserted.

By order of the Governor 
J. E. MAHER

Secretary to Government
Registration of Accountants
New Delhi, 3rd March 1945

No. 13-A(l)/45—In pursuance of rule 39 of the Auditor’s 
Certilcates Rules, 1932, it is hereby notified that the 
Central Government has been pleased to remove from the 
list of Registered Accountants entitled to train articled 
clerks, for the reason and with effect from the date speci
fied, the name of the undermentioned gentleman: —

Orr, Mr. James, c.a., e.a.,
• C/o Messrs. Lovelock & Lewes, 4, Lyons Range,

Calcutta.
(Ceased to be partner in the firm of Registered Account

ants in which he was partner at the time when his name 
was included in the list. Name removed from the list with 
effect from the 30th April 1944).

Y. N. SUKTHANKAR 
Joint Sccy. to the Govt, of India 

The 11th April 1945
No. 1513-Com.—The following notification, issued by 

the Government of India in the Department of Commerce, 
ip republished for general information.

By order of the Governor 
J. E. MAHER

f Secretary to Government
Registration of Accountants 
New Delhi, 3rd March 1945

No. l-A(7)/44—In exercise of the powers conferred by 
sub-section (2) of section 144 of the Indian Companies Act, 
1913 (VII of 1913), the Central Government is pleased to 
direct that the following further amendment shall be made 
in the Auditor’s Certificates Rules, 1932; the same having 
been previously published as required by the said sub-sec- 

^ tion, namely: —In clause (b) of rule 2 of the said Rules, after the words 
“Osmania University” the words “or of the University of 

shall be inserted.
• Y. N. SUKTHANKAR 

Joint Sccy. to the Govt, of India

C. MacI. G. OGILVIE 
Secretary to the Govt, of India 

New Delhi, 24th Match 1945 
No. 5-DC(50)/43—In exercise of the powers conferred 

by section 2 of the Defence of India Act, 1939 (XXXV of 
1939), the Central Government is pleased to direct that 
the following further amendment shall be made in the 
Defence of India Rules, namely :—

For the proviso to sub-rule f3) of rule 50B of the said 
Rules, the following proviso shall be substituted, namely :— 

“ Provided that in applying the provisions of section 6 
of the said Act to any such case, the words ‘to aocompany 
the forces engaged in the manoeuvres’ shall be deemed to 
have been omitted from sub-section (1) thereof”.

L. J. D. WAKELY 
Deputy Secretary to Govt, of India

»yTravancore
DEPARTMENT OF SUPPLY AND TRANSPORT 

NOTIFICATION 
The 11th April 1945

No. 8559-S.T.—'The following notification of the 
Government of India in the Department- of War Transport} 
is republished for general information.

HOME DEPARTMENT
NOTIFICATION 

The 17th April 1945
No. 1072-C.—The following notifications by the Govern

ment of India, is republished for general information.
By order of the Governor 

R. A. E. WILLIAMS 
Chief Secretary toj Government

By order of the Governor 
B. MUKERJI

Deputy Secretary to Government 
Nero Delhi, 31st March 1945

No. LV7(7)/44—In exercise of the powers conferred 
by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to make the following 
Order: —

1. (1) This Order may be called the Civil Motor Cycles 
Control Order, 1945.

(2) It extends to the whole of British India.
(3) It Shall come into force on the 16th of April 1945.
2. In this Order—

Home Department 
New Delhi, 15th March 1945

No. 1/11/45-Poll.(E.)—In exercise of the powors conferred 
by section 6 of the Registration of Foreigners Act, 1939 
(XV of 1939), the Central Government is pleased to direct 

t that the following further amendment shall be made in the 
Registration of Foreigners (Exemption) Order, 1939, publi
shed with the notification of the Government of India in 
the Home Department, No. 21/32/39-Political, dated the
21st June 1939, namely 

After paragraph (a) of Declaration 
set out in the said order, the following paragraph shall be
inserted, namely

(a) "the Act 
of 1939) ;

(b) "controlled motor cycle

the Motor Vehicles Act, 1939 (IVmeans

3 of tho Declaration means any new motor 
cycle which has been or may hereafter be released for 
civil use under orders of the Central Government ;
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(c) 'dealor*' ~ ' ~

Order” b“”5 *P”6eil in the First SHi. to thi. plan. ton. wh«l . contolled motor W=l. » «•»«>.
distributor shall, on demand by the distnoutor, dealer or

the other competent person, register the motor cycle te*.

IV of the sa^le order and return it

offi(cL‘PrOVincialemcer V" Transport Controller" means tine uwiei f-------- , •__oe Qriri +-uf. o:vi.Government^ Wlth fchis designation by the Provincial porarily in accordance with sectmn 25 and Sixth
ernment . J Schedule of the Act and the rules thereunder. ^___ ^

Powered6^1^6^11^. authority" means the authority em- 
tjJjg Act • ^*®S^Ster motor Vfihio.lp.Q. unrlpr* rVhor»t.or TTT ni
th^TV,?w!e oru6j .means an order in the form set out in
Mofnr- m v c^e(Iule to this Order issued by a Provincial in his favour. , >

°t0* transport Controller. 7. Every dealer shall keep such records, and furnish
such returns in relation to controlled motor cycles as the 
Central Government or the Provincial Motor Transport 

otherwise dispose of any controlled motor Controller may from time to time by general or special
order require.

, _ - ----------- uj uxuc, 8. Every dealer shall produce for inspection by any
quire any distributor or dealer to sell or otherwise person authorised in writing in this behalf by the Provin- 

dispose of any controlled motor cycle in his possession in cial Motor Transport Controller at any reasonable time
sucn manner as may be specified in the order ; and the shy controlled motor cycle in his possession and any
distributor or dealer, as the case may be. shall comply accounts, books, or other records that the Provincial
W1?o\ R, . requirement. Motor Transport Controller may by order in writing

( ) Subject to any order made under sub-clause (2) and specify.
such general or special instructions as the Central 

overnment may from time to time issue for securing a 
proper distribution, a controlled motor cycle may be sold 
or otherwise disposed of—

(a) by a distributor to a dealer ; or
(b) by a dealer in accordance with a sale order.
(4) No dealer shall without good and sufficient *___ v„y__ _____ v ____ __________ __ __________.__________

fail to comply with any sale order issued upon him and to auy transaction in respect of controlled motor vehicles
or controlled spare parts ; or

(c) committed a breach of the terms of any contract 
with she Central Government or a Provincial Govem-

(a) take, or make allowance for, any other motor cycle ment relating to the operation or maintenance of transport 
save in accordance with the written orders of the Proviri- 
cial Motor Transport Controller ;

(b) demand or receive any amount or other consideration 
in excess of the price specified in the sale order.

shall transfer or attempt to transfer t*
motor vehicles under Chapter "ill of any other person any sale order issued ml^

r shall obtain or attempt to obtain any controlled
in accordance with a sale order issued

6. No person

no person 
motor cycle save

uer 10 sell or otherwise AieTwi* ______________
cycle.

(2) The Central Government may by special order

9. If in the opinion of the Central Government any 
dealer has—

(а) contravened any of the provisions of this Order orv- 
of the Motor Vehicle Spare Parts Control Order, 1944, or 
of any other order under the Defence of India Rules in 
respect of any motor vehicle spare part nr accessory ; or

(б) made any false declaration or statement in relationcause

presented by the person named therein.
(5) No dealer shall, as a consideration for the sale or 

disposal by him of a controlled motor cycle—

vehicle ; or
(d) been declared an insolvent ; -or
(e) otherwise shown himself unfit to continue as a 

dealer, under the provisions of this Order,
(6) No person shall purchase, or otherwise acquire, a the Central Government may, without prejudice to any

controlled motor cycle save in accordance with the pro- other action that may be taken against any such dealer, 
visions of this Order. direct the removal of his name from the Second Schedule

(7) No person shall have in his possession or under his to this Order,
control any controlled motor cycle that has not come 10. Any Court trying a contravention of this Order 
-into his hands in accordance with the provisions of this may direct that any motor cycle in respect of which the 
Order or a similar 'order for the time being 'in force in Court is satisfied that this Order has been contravened 
an administered area or an Indian State. shall be forfeited to His Majesty.

(8) Save as otherwise provided by an order in writing 11. The Central Government may by general or special 
'>£ the Central Government no agreement of hire-purchase order exempt any motor cycle or class of motor cycles 
liiiall be effected or be effective in relation to a controlled from all or any of the provisions of this Order. J * 
notor cycle.

4. Part I of every sale order shah be retained by the 
Provincial Motor Transport Controller. The entries in 
Parts II, III and IV shall be appropriately filled in by 
the Provincial Motor Transport Controller, the dealer and 
1: e person in whose favour the order is made. Part n 
snail be retained by the dealer as his record of authority 
lor the sale. Parts III and IV shall be delivered by the 
person in whose favour the order is made to the Register
ing Authority.

5. Notwithstanding anything to the contrary in Chapter 
III of the Act the following provisions shall apply in 
regard to the registration of a controlled motor cycle: —

(1) The applicant for registration shall attach to his 
application Parts HJ .and IV of the sale order duly 
filled in.

(2) The Registering Authority shall not register any 
’motor cycle which he knows or has reason to believe to
be a controlled motor cycle unless Parts HI and IV of 
the sale order are duly produce!! before him.

. (3) A controlled motor 
the name of any person oLTm
the sale order. ,

(4) Save as otherwise provided by an order m writing United Provinces ..
0f the Central Government no note relating to any 
transaction of hire-purchase shall be entered on the certi- Puniab • • 
ficate of registration in Form G as set forth in the First Bjbar 
Schedule to the Act. C. P. and Berar
D /kx i| the Registering Authority is satisfied that the Assam (For Assam Valley) '*

ntrolled motor cycle may properly be registered he 
c!* 11 subject to the provisions of this Order, proceed to 
6 . ’ . :fc in accordance with the provisions of and under
regiB-ei completing Parts HI and IV of the sale Orissa ..
the ' Sind ..
order, an s ^ Part JIT of the sale order to the certi-

J2-&***”; “1

FIRST SCHEDULE
[See Clause 2 (d)] 
List of Distributors

!Name and address of 
distributor Nature of controlled motor cycles 

! in relation to the distributor

Bridge, Bombay 7. Norman makes.
Cycles, 9s 

c. c. of Scott and

SECOND SCHEDULE
[See Clause 2 (c)] 

____ List of Dealers

Province in which the dealer j 
has a trading area Name of dealer

Madras . . . - | M/s Union Motor Companv, Mount 
j Road, Madras.

• • | M/s Bombay Cycle and Motor 
1 Agency, Ltd., 534,
. Bridge, Bombay 7.

" j M/8 Matthews & Company, 39, 
I Pttrk Mansions, Calcutta.

. . * M/s Motor

Bombay
shall not be registered in 
than the person named in Sandhurst

Bengal . . ^

i Cycle House, 11,
j lJ°n Road, Lucknow.
-I/s Butt Brothers,

Road, Lahore.
Liberty & Co., Patna 

M/,s Lduljoe & Co., Nagpur 
M/s Jorhat Motor

9, ‘ Mcleod

Works,Jorhat.
M/s Habibur Rahman, Sylhet

tj* ? lulairi Sflrwar & Brothers, 
reshawar.

MMabhi ?,rothera. Berhoinpur 
M s Mengh Kaj & Co., Karachi

C°- 6°' <*““•
Al/s Mengh Raj & Co.. Quetta

Assam CFor Surma Valley)

Delhi . .
way.

Baluchistan
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113PRESS NOTE

PRESS NOTE

1945 fixed the maximum prices at which any person may m addition to mill-packed bales, 
sell Cotton Waste (Hard) in India or may export it to any 
place outside India. The details of the types of Cot.on 
Waste are shown in the notification. PRESS NOTE

in Bombay Province and Cawnpore arc permitted to sell in retail either in the mill or from 
their retail shops not more than 2 per cent of their total 
production in yards. This is in cancellation of the general 
permission given by the Textile Commissioner in his 
circular No. T.C.S.42/1, dated the Sth November 1944.

PRESS NOTE
come to tho notice of the Textile Commissioner 

a number of commission agents in Ahmedabad who 
have taken delivery of goods on behalf of quota-holders 
outside tho Bombay Surplus Area are not disposing of 
theso goods through ths Maskati Cloth Market Association"

Cotton Textile Mills
PRESS NOTE

has^^decided^t^iSemp^clo'tli'iiianufactiired by poworloom

■ which requires that those dealers in Bombay City and 
•suburban district and >n the Ahmedabad Municipal 
Borough who buy from them not to sell or disposo of their that 
stocks except with tho sanction of the Textile Com
missioner. The necessary notification to give effect to this 
is being issued.

It has
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the orissa gazette,

to persons authorised to purchase ~on behIi7T7~7Tr~77 
^zones.V Such- commission agents are hereby warned S resPectiv« coQtroll^7^T~7~7~
. unless they do dispose of the goods to permit hnlJ^ Variet^s are bvinText bo »°ted that th* u 

forthwith, the quotas to their principals mnv , t'hoJd^rs and not from nr:ng CXomptod only from i , •' tb abore 
cancelled. P W to be would be 1™ edT Certified * 8W*S

The commission agents had already been informed of th. Tieties a]so and imorotoJ^061^ controllers ^
• procedure that should be adopted in thecae r,f ed fc° specif 7 the .t0rSancl other deaW* o-* for ^ose

received on behalf of quota-holders and they shmilrn°°( 8 *nv°*ces 'issued b-- h1aa.c cJatc of such pf>rrVnStruct' 
by this time obtained the consent of their principals to 1 WiU be “V to '^ify whti^ of the^ goods^oUmr 
above-mentioned procedure._______ ae charge arc lawful. ‘ Mother the prices which they

APRIL i'0, 1945
part iv

PRESS NOTE _________issssssssatsi s=s£ssa -......notification No. T. C.(12)/44, dated thoWU, 0& ?nconl,“^ion , St m ‘ tho r;it° of .(Control) Ord-r

em

;


